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MR. DEPUTY- PE KER: The ques-
Ion I: 

That leave be granted to introduce 
a BiB to provide for capital punis"ament 
for abotage in e ential services and for 
hijacking of aeroplane ." 

The motioll was adopted. 

SHRI B. V. DESAI: Sir. I i.ntroduce 
"the Bill. 

~-

. P TAL DUCATJONAL FACILITIES 
(FOR CHILDR N OF INTER-CASTE 

) OF I T R-RELIGION MARRI D PA-
I RE TS) BILL* 

SHRIMATI VJDYA CHEN UPATI 
Vijayawada): Sir, I beg to move for leavo 

to introduce a Bill to provide for special 
educational facilitie to children of parents 
cOIlltrocting inter-ca te or inter-religion mar-
·riage. 

is: 
MR. DEPUTY- PEAK R: The que tion 

"That leave be granted to introduce a 
BiJl to provide for pecial educational 
facilitie to children of parents contract-
ing inter-ca te or inter-religion marriage." 

The motifl was adopted. 

HR1MATI VIDY A 
ir, J introduce the Bill. 

HE NUPATI: 

_-_ 
1.5.34 hrs. 

CONSTITUTION (AMENDMENT) BILL 

(Insertion 0/ new part XA) 

SHRI ANANDA PATHAK (Darjeel-
ing): Sir, I beg to move for leave to in-
troduce a Bill further to amemd the Con-
stiution of India. 

MR. DEPUTY-SPEAKER: The q~ 
tion is: 

"That leave be granted to introduce a 
Bill further to amend the Con titution of 
India." 

The motion was adopted. 

SHRI ANANDA PATHAK: Sir, I in-
troduce the Bill. 

LOKPAL BILL* I 

SHRI RAM JETHMALANI (Bombay 
North-West): Sir, I beg to move for leave 
to introduce a Bill to provide for the ap-
pointment of a Lokpal to inquire into 
allegations of corruption agail:l t public 
per on and for matters connected there-
with. 

MR. DEPUTY-SPEAKER: The question 
IS: 

'That leave be granted to introduce a 
Bill to provide for the appointment of 
a Lokpal to inquire into allegations of 
corruptioa against public person and 
for matter connected therewith ." 

The motion was adopted. 

SHRI RAM JETHMALANJ: Sir, I in-
troduce* the Bill. 

15.35 hrs. 

PROMOTION OF A CASTELE SAND 
RELIGIONLESS SOCIETY BILL * 
HRIMATI VIDYA CHENNUPATI 

(Vijayawada): I beg to move for leave 
to introduce a Bill to provide for the pro-
motion of a casteless and religionless 
society in India. 

MR. DEPUTY S~EAKER: The ques-
tion is: 

"That leave be granted to introduce a 
Bill to provide for the promotion of a 
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I 
' '(Mr "Deputy Speaker] 

casteless 'and religionless 
India." 

society in 

The motion 1-vas atiopted. 

SHRIMATI VIDYA CHENNUPAn: I 
introduce the Bill. 

--
CODE OF CRIMINAL PROCEDURE 

(AMENDMENT) BILL'" 

(Amendment 0/ Section 378) 

SHRI RAMNATH DUBEY (Banda) I 
beg to move for leave to introduCe a Bill 
further to ame.nd the Code of Criminal 
Procedure, 1973. 

MR. DEPUTY-SPEAKER: The 
tion is: 

ques-

"That leave be granted to introduce a 
Bill further to amend t'ae Code of Cri-
minal Procedure, 1973." 

The mo/ioll was adopted. 

SHRI RAMNATH DUBEY: I introduce 
the Bill. 

--
INDIAN POST OFFICE (AMEND-

M NT) BH.L-Contd. 

(A mendment of Section 26) 

MR. DEPUTY SPEAKER: Now fur-
ther con ideration of the following motion 

I moved by h ri Atal Bihari Vajpayee on 
30th April 1982, namely:-

'That the Bill further to amend the 
Indian Post Office Act. 1898, be taken 
into co,nsideration." 

Mr. V'ajpayec was on his legs. He has 
taken 1:!O seconds. 

-Mr. Vajpayee. 
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